
 

 

BEFORE THE NATIONAL GREEN TRIBUNAL, 

PRINCIPAL BENCH, NEW DELHI 

 
OA 1002 of 2018 

 
MEMO OF PARTIES 

 

BETWEEN 
 

ABHISHT KUSUM GUPTA 
 …APPLICANT 

 
VERSES 

 
STATE OF UTTAR PRADESH & ORS 
 

…RESPONDENTS 
 
 

 
NON COMPLIANCE OF NOIDA AUTHRITY TO THE 

REGISTER CRIMINAL COMPLAINT AGAINT 

PARAMOUNT PROPBUILD PVT LTD. AS DIRECTED 

IN THE ORDER DATED 03.08.2022 PASSED BY 

THIS HON’BLE TRIBUNAL IN OA 1002 OF 2018. 

 

MOST RESPECTFULLY SHOWETH: 
 

1. That the applicant above named begs to present that 

despite repeated non-compliance Noida Authority is 

not registering criminal complaint against the GH06, 

Paramount Propbuild Pvt Ltd, Sector 137, Noida UP 

201304 under IPC as directed by Honorable National 

Green Tribunal in order dated 03.08.2022 reproduced 

as below. (Annexure-A-1) 

 

“Action against violators and colluders under Section 3 

of PMLA Act, 2002, IPC as well as under Section 133 of 

Cr. PC to be looked into.”
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PRAYER 
 

In view of the facts and circumstances of the present 

case it is most respectfully submitted that this Hon’ble 

Tribunal may be pleased to: 

1. Issue order(s)/direction(s) to the Noida Authority 

register criminal complaint against  Paramount 

Propbuild Pvt Ltd, GH06, Sector 137 Noida UP 

201305. 

2. Pass any other/further order(s) as this Hon’ble Tribunal 

may deem fit in the interest of justice. 

 

Applicant 

ABHISHT KUSUM GUPTA 
R/O E-001, PARAMOUNT FLORAVILLE, 

SECTOR-137, NOIDA, 
UTTAR PRADESH.-201305 
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Annexure A-1 
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